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 ACT No. XXVIII or 1934, o

[Passep By THE INDIAN LEGISLATURE.]
{Received the assent of the Governor General on

the 3lst o i’
August, 1934.) - : )

§

An Act to provide for the control of the export from and
import into India of xubber and for tl3e co.ntrol of the
" extension of the cultivation of rubber in British India,

Y/ HEREAS it is expedient to provide for the control of the
export from and import into India of rubber and for the

control of the extension of the cultivation of rubber in Britisn
India; It is hereby enacted as follows:—

PRELIMINARY.

1, (I) This Act may be called the Indian Rubber Control Short title;
Act, 1934. i commancement
(2) 1t extends to the whole of British India.

l

%

\

1

|

1

and duration, 1

() It shall come into force on such date as the Governor o ‘
General in Council may, by notification in the Gazelte of \
India, appoiot. ' \

(4) It shall remain in force only up to the 8lsy day of
December, 19388, but the Governor General in Council may,
by notification in the Gazette of India, direct that it shall
remain in force for such further period #s may be specified in
any such notification,

2. In this Act, uniess there is anything repugnant in the Defaitions.
subject or context,—

(@) ““Committee’’ means in relation to British India
excluding Burma the Indian Rubber Licensing
Committee and in relation to Burma the Burma
Rubber Licensing Committee constituted under
this' Aet; .

{(b) “‘to export” means to take out of British India by
sea or by land to a French oy Portuguese Settle-
meni: bounded by India or to any ‘placs outside
India.

(¢) ‘“factory’’ means any premises for the manufaciure |
of arficles containing rubber from rubber produced \
in India; ‘ '

(d) “‘net exports of yubber®

between the total exports of rubber . excluding
jmported rubbey re-exported in  manufactured:

articles containing rubber and the total imports
of . rubber excluding rubber in
articles containing rubber;

meang the difference

‘:

|

| \
manufactured : \

- (e) “owner?, : |
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(e) “‘owner’’ includes any agent of an owner;

(f) “‘prescribed”” means prescribed by rules made under
this Act;

(9) ““to plant” means to propagate a rubber plant from.'

seed or any living portion of the rubber plant
that may be used to propagate it, and ‘‘to replant’’
means to plant in any area carrying rubber
plants on the Ist day of June, 1934, more than.
4 thirty rubber plants in any one acre;
. () ‘‘rubber’”’ means—

(i) rubber prepared from the leaves, bark or latex of

. “any rubber plant,

(ii) the latex of any rubber plant, whether fluid or
coagulated, in any stage of the. treatment to
which it iy subjected during the process of con-
version into rubber. and '

(iif) latex in any state of concentration, » »
and includes, except where the word is. used in
Chapter IV, rubber preduced in India contsined in

. any article manufactured in India;

" (9) ''rubber plant’’ includes plants, trees, shrubs or vines
of any of the following:—

(i) Hevea Braziliensis (Para Rubber),

(il) Manihot Glaziovii (Ceara Rubber),

(i) Castilloa elastica, :

(iv) Ficus elastica (Rambong), and

(v) any other plant which the Governor General in
Council may, by notification in the Gazctte of
India, declare to be a rubber plant for the
purposes of this Act; '

and '

(j) “Rubber Licensing Resolutions’ means the Resolu-
tions of the Government of India published under
Finance Department (Central Revenues) Notifica-
tions Nos. 39 and 40, dated the 26th May, 1934.

CHAPTER 1.
Tue RUBBER LiceEnNSING COMMITTEES.

Oousttutionot 3. (I) The Governor General in Council shall constitute two-
é‘gﬁfﬁ}&%es. Commuttees, to be called the Indian Rubber Licensing Com-
mittee  and the - Burma Rubber Licensing Committee,.
respectively. ‘ ' _
(8) The

421,-' .
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(2) The Indian Rubber Licensing Committee shall conmst "
of five members, namely,— ‘

{a) two members to be nomlnated by the Government
of Travancore, |

]
!
|
i
i
i

{b) one member to be nommatec{ by the Govermnent of
Madras, :

(¢) one member to be nominated by the Cochin Durbar,
and |

(d) one member to be nominated by the United Planters
Association of Southern India,

and the Chairman shall be elected by the members from

among themselves: |

Provided that the Chaiman elected by the Indian Rubber
"Licensing  Committes  constituted under the  Rubber
Licensing Resolutions shal] be deemed to have been duly elected
under this sub-section as- Chahrmun of the Indian Rubber
e L,nsmg Committee constituted under thig Act.

; (3) The Burma Rubber LICt,nSlng Committee shall consigh
) of four members, namely,—
; (r) two memberg to be nommated by the Burma Plantersg’
Association, and :
(b) two members, one an official, and one a non-official,
to be nominated by the Local Government,

y

J and the Chairman shall be the official member nominated by
Sk the Looal Government,
|
i

(4) Any person nominated under t,he Rubber Licensing

Resolutions as a membeyr of the Indian Rubber Licensing

, Committee or the Burma Rubber Licensing Committee consti-

: , tuted under the said Resgolutiong shall, if such nomination is

not inconsistent with the provisions contained in sub-szection (2)

or sub-section (8), be deemed to have been duly nominated to
the Committee of the same narne constituted under thig Aect.

(5) As soon as may be after the commencemeny of this Act
the Governor General in Council ghall publish in the Gazette
of India the names of all members of each Committee.

4. (1) 1f any authority or body fails to make within a reason- Vacancles
able time any nomination which it is entitled to make under
section 8, the Governor General in Council may himself nomi-
nate a member to fill the vacancy.
o ' . (2) Where a member of the Coimmittee dies, resigns, ceases
C to reside in India or becomes incapable of aeting, the Governor
QGeneral in Council may, on the recommendation of the autho-
pity or-:body which is entitled to make the first nomination undor

- gection

5
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seetion 3, or, where such reconvmnendation is not made within

a reasonnb]P t]‘hﬁ‘ U]en 011 ]]]S ()“11 Jllltllltl\'e normnute ffl le‘SOYL
to fill the vacaney. | o :

(3) No aet done by the (,Qmmlttee shall be questioned on
the ground merely of the existence of any vacancy in or any
defect in the constitution of the Commiltee,

5. The Committee may appoint sueh sub-committees (con-
sisting- wholly or partly of members of the Comanittee) and
such executive officers as may bs necessary for the efficient
performance of the duties imposed upon it by this Act:

Provided that sub-conumittees or executive officers appointed

by the TLicensing Committees constituted undey the Rubber

Power to make
by-laws.

Power to
control by the
Goveraor
Generalin
Councll.

Licensing Resolutions shall be deemed to have been duly
appointed under this Act, '

6. (1) The Commitiee may mf\l\e by-laws econsistent with
this Act and with the rules made thereunder for all or any of
the following matters, namely :—

(a) the regulation of the procedure to be followed at
meetings of the Committee;

{(b) the appointment of sub-committees;

(¢) the delegation to sub-committees, membersg or officers
of the Committee of any of the powers of the Com-
mittee under this Act;

(d) the determination of the travelling allowances of -

members or officers of the Committee pnd. of
members of a sub-committee ;

(¢) the appointment, promotion and dismissal of officers
and servants of the Committee and the ereabion
~ancl abolition of appointments of such officers and
servants;

() the regulation of the grant of pay and leave to such
officers and selmnts and

{9) any other matter in respech of whicl by-laws may

be made under this Act or the rvules made there-

under,

(2) All by-laws made under {his section shall be subject
to tlm previous sanction of the Governor General in Council,

7. (1) Save in respect of proceedings and orders under section
29, all acts of the Committee shall be subject to the control
of the Governor General in Coumcil, who may cancel, suspend.
or modify as he thinks fit any such ach.
L (2) The

i
i
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(2) The records of the Cormmittee shall be open to inspection
at all rcasonable times by any officer authorised in this behalf
by the Governor General in Council.

8.,(1) Bach Committee = shall keep accounts of all fees
received by it under this Act, angd of the manner in wInch they‘
are expended

(2) Such accounts shall be examined and audlted annually‘

by -auditors appointed in this behalf by the Governor General in:
Council; and such suditors shal] have power to disallow any
item whlch hag been,-in theiy opinion, expended otherwise than
in pursuance of the purposes of this Act.

9. (1) The Governor General in Council may, by notification

in the Gazette of.India, declare one or both of the Committees

to be dissolved, and on the date of the publication of such

notification the Committee or Committees, as the cese may’

be, shall stand dissolved, and if both Committees are dissolved
this Act shall be deemed to be repealed.

(2) When cither Committeg is- dissolved eithey under this
section or by the expiry of this Act, the unexpended balance of
fees received by the Committee under this Act shall lapse to
Government.

10. The Governor (yeneral in Council may, by notification
in the Gazette of India, make rules—

(a) providing for the establishment and maintenance of

“offices by the Conunittee;’

() providing for the conduct of business by the Com-

mittee and determining the numbey of members

which shfdl form a quorum at meetings;

(¢) providing for the maintenance by the Committee
of a record of all Lusiness transacted and submis-
sion of coples thercof to Government;

(d) regulating tliec preparation of annual estimates of
receipts and ‘expenditure; |

(e) regulating the lxeeplnu of accounts of receipts and
cxpenditure :

(f) determining the custody in which the ecurrent aecount
of the Committee . shall be kept, and the bank
or banks at which surplus monies at the credit of
the Committee may be deposited at interest; and

_(g) gcncra]]y to carry out the provisions of this Chapter.:
v CHAPTER II.
7

Keeping anﬁ
auditing of
accountss-

Dissolution of *
Committees.

Power to make
rules,
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CHAPTER II.

ConNTROL OVER THB EXPORT OF RUBBER.

T O 11. "Nothing in this Act shall apply to the export _bf ruber

; Chapter:

,Contro of
‘export of
rabuer.:

Dxport -
allotments.

‘Export quotas.

which hag been placed before midnight on the 81st day of May, -
1934, under customs control in & godown or warehouse approved .

by a4 Customs Collector or to the export of rubber by parcel post.

12. (I) No rubber the growth or produce of Indig shall be.

exported unlesg covered by a licence and a certificate of origin
issued by or on behalf of the Indian Rubber Licensing Com-
mittee in the case of exports from British India excluding

Burma, or the Burma Rubbey Licensing Committee in the case
of exports from Burma.

() No rubber the growth or produce of a country other than
India shall be re-exported unless covered by a certificate of
origin issued by an official empowered in that behalf by the Gov-
ernment of such country and endorsed by ‘or on behalf of the
Indian Rubber Licensing Committee in'the case of re-exports
from British India excluding Burma, or the Burma Rubber
-Licensing Committee in the case of re-exports from Burma.

-18. (I) The general export allotment for the period beginning
on the 1st day of June, 1984, and ending on the 8lst day of
December, 1934, that is, the permissible maximum net exporbs
expressed in  terms of dry rubber from  British India
excluding Burma for the said period shall be 3,484 tons.

(2) The Burma export allotment for the period beginning on

the 1st day of June, 1984, and ending on the 31st day of
December, 1934, that is, the permissible maximum net exports
from Burmgs expressed in terms of dry rubber for the said
period shall be 2,616 tons. .

(3) The general export allotment and the Burma export
:allotment for the year 1985 and succeeding years shall be
“declared by the Governor General in Council by notification in
the Gazette of India. . -

14. (I) The export quota of each rubber estate or factory for
any period, that is, the total quantity of rubber which may be
exported by or on behalf of the owner of the estate or factory
during that period, shall be determined by the Committee in
the prescribed manner.

(2) The total of all export quotas for any period as so deter-

" mined by the Indian Rubber Licensing Committee or by the

i ¢

Burma Rubber Licensing Committee shall not be more than an
amount which, when the difference between imports of rubber
and re-exports of imported rubber in the same period has been

- deducted therefrom, exceeds the general exporbal_lotment or the

Burma
8

L
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Burma export allotment, as the case may be, fol the same period
by more than five per cent.

15, (1) If in any year the net exports of rubber from British Excoss or

ficiency in

India excluchng Burma exceed the general export allotment for next exports.

that year, or-if in any year the net exporte of rubber from Burma
exceed ths Burma export allotment for that year, the export

b an’ amount equa] to such excess.

9) If in any year the net exports of rubber from British
India .excluding Burma are less than the general export allot-
ment 18 that year, or if in any. year the net exports of rubber
from Burma are less than the Burma export altotment for that
year, a ququtlty of rubber equal to the amount &f such deficiency
bub not in any case exceeding twelve per cent., of the export
allotment for the year in which the deficiency oeccurred may be
exported in the succeeding year and shall not be deemed to
form part of the export allotment for the year in’ which it is
exported, *

(3) The right to export 1ubber to which sub- sec{non (2) veferg
shall be allocated among estates and factories by the Com-
mittee in the prescribed manner.

" (4) As soon as may be after the end of each year, the
Governor General in Council shall notify in the Gazette of India
in respect of British Indig excluding Burma and in respect of
Burma, respectively, the amount of any deficiency to which the
provisions ‘of sub-section (2) apply. '

16. (1) The owner of a rubber estate or factory to which a
quota has been allotted by the Committee for any period shail
have a right to obtain from that Committee at any time during
that period export licences and certificates of origin to cover ‘he

_export of rubber up to the amount of the unexhausted balance

of the quota, that is, up fo the amouny of the quota less the
amount for which export licences have already been issued
against it:

Provided that the unexhausted balance of any quota af any
time during the year 1984 after the commencement of this Act
shall be tlie amount of the quota less— .

(@) the amount for which export hcences have already
been issued against the quota under this Aet, and
(b) the amount for which export licences were issued
against the quota by a Licenging Committee

constituted under the Rubber Licensing Resolutions..

(2y The right of the owner of a rubber estate or factory
under this section mav be transferreg in whole or in parb and,
subject to proof of the transfer to the satisfaction of the Com-
mittee which -determined tho quota the transferee shall have

a right
0

Allobment for the succeeding year shall be deemed to be reduced

Right to
obt'\ln export
icences .
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e right to obtain eertificates of origin and export licences up to

the amount covered by the transfer or up to the amount of the

. ... .unexhausted balance of the quota, whichever may be less.
Grant of : :

Grant of @ on 17, (1) The Qwher of any rubber estate or bféctoiy“’to"whi'ch» '

and certificates &

339 ot quota has been allotted by the Committee, or any transferee

of his right, may, at any time before the expiry of the period

to which the quota relates, apply in writing to the Committee
for an export licence and a certificate of origin covering a stated
quantity of rubber. ' ‘ '

(®) If the unexhausted balance of the quota is sufficient to

cover the stated quantity, the Committce shall, subjecd to.

the payment of the requisite fee, issue an export licence and
certificate of origin covering the stated quantity.

(8) Every licence and' cerfificate of origin shall be in the
prescribed form and shall bear the date of its issue, and every
licence shall be valid for such period as may be specifieq therein
or until shipment of the consignment covereq by the licence
provided that such consignment was placed under customs.
control with a view to shipmeng before the expiry of the period
specified on the - licence and hag rernained A

customs control.
Re-export of

isaported 18. (1) Any person desiring to export rubber imported into

Tabber. British India from a place outside India may apply to the
Committee for an endorsement on the certificate of origin under
cover of which such rubber was imported. S

(?) On receipt of such- application the Comumittee shall
“make an endorsement on the. certificate of origin in such form
and subject to such conditions as may be prescribed, and such
endorsernent shall be sgufficient to authorise the. export from
British India of such rubber.

Committec to 19. (1) The Committee shall maintain an account of.every
maintain . . . s
accounts of  export quota allotted by it chowing, in addition to such other
- guotas. particulars as the Committee may think fit, the licences issned.
against it and the unexhausted balance. _
(2 The Committee shall maintain an account of all rubber
imported from a place outside India the export of which was
authorised by it under sub-section (2) of section 18.
(3) Any owner of a rubber estate or factory shall be entitled
on payment of the requisite fee to a copy of the account relating
_ to his quota, certified in the manner laid down in the by-laws.
R upber for 20. (1) No consignment of rubber shall be shipped or water-
exporbtobe = - . ; e . o B &l
‘covered by borne to be shipped for export from a port in British India unti
licence and .

Hongoand . the owner has delivered to the Customs Collector either a valid
origin,

] to be
10

thereaftey under

export licence and a certificate of origin, 'covering the -quantity . - .

N nJ\\\r
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to be shipped, issued by or on behalf of the Commiittee, or;
in the case of rubber to which the provisions of section 18 apply,
P a certificate of origin endorsed by or on behalf of the Committea:
(8) No permit for the passage-of any rubber by land into -
any of the French or. Portuguese: Settlements bounded by India
shall be granted under sub-section (I} of section 5 of the Tand
. xxZot1s2¢. Customs Act, 1924, unless the application for such permip is
k ‘accompanied by a valid export licence and a certificate of origin,
covering the quantity to be passed, issued by or on behslf of
the Committee, or, in the case of rubber to which the provisions
of section 18 apply, a certificate of origin endorsed by or on
behalf of the Committee. )
21, (1) The Committee may serve by post a notice upon the ®owerof - -
owner of any rubber estate or factory requiring him to furnish, o e,
within such period not being less than thirty days as may be
specified in the notice, such returns relating to the area planted
with rubber or to the production, manufacture, sale or export
of rubber produced on the estate or manufactured in the factory
- a8 it may deem necessary tc enable ib fo discharge its dutbies
under this Act. ' :
(2) Where any return required under sub-secticn () in
P respect of any rubber estate or factory is not furnished to the
T Committee within the period specified in the notice, the Com-
mittee may refuse to allob a quota to that . estate or factory
under section 14 or, where o quota has already been allotted,
may concel the unexhausted balance of that quota and refuse
to issue any further export licences and cerlificates of origin
under section 15 against that quota. ‘

22. (1) The Committee may charge and collect the follow- Fees.
ing fees, namely:— : : '
= .

(a) a licence fee for every export licence issued by it, at
such rate, not exceeding one rupee per hundred
pounds of rubber covered by the licence, as the
Governor General in Counecil may, by notification
in the Gazette of India, fix in this behalf; ang

(b) copying fees for certified copies of accounts of quotas
at the rate of olle rupee per copy:

Provided that the owner of any rubbe; estate or factory to
which a quota has been allotbed under section 14 may make a
: consolidated payment of export licence fees at the rate fixed

. under clause (e) to cover the whole of the quota.
: (2) The Committee shall apply the fees collected by it under
this section to the meeting of expeuses incurred by it in pursu-
ance of the purposes of this Act and, with the previous sanction

g of the
. 11
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of t_he Governor General in Council, to the payment of a contri-
bution towards the maintenance of any international committes

established in furtherance of the interest of the rubber industry-

in rubber-producing countries generally.

93, (1) All licences and certificates of ‘origin for the exijor‘r);'
of rubber and all quotas issued or fixed by the Licensing Com-

mittees constituted under the Rubber Licensing Resolutions
shall be deemed to bé licen

or fixed under this Act. o ,
(¢) All transfers of the right to obtain export licences and

certificates of origin from the said Licensing Committees shall.

be valid as if they had been made under this Act.

24. The Governor General in Council may, b
in the Gazette of India, make rules—

(a) prescribing the manner in which the export quotbas
of rubber estates and factories shall be determined :

(b) prescribing the conditions subject to which the export

' of rubber imported into British India may be per-

mitted and the form of endorsement to be made
on the certificates of origin "accompanying such
rubber; ‘ :

{c) prescribing the manner in which the right to export
rubber to which sub-section (2) of section 15 applies
shall be allocated among rubber estates and fac-
tories; _ ’ '

(d) prescribing the form of export licences and certificates
of origin; and :

() generally to darry out the purposes of this Chapter.

25. No quota fixed and no order granting or refusing to grant
any licence or certificate of origin under this Chapter shall be
called in question in any Court, ‘

CHAPTER III.
CONTROL OVER EXTENSION OF RUBBER CULTIVATION.

26, So long as this Aet remaing in force no person shall
plant rubber plants in any land, or replant any land with
rubber plants, save in pursuance of a written permission granted
by or on behalf of the Committee under this Act.

27. (I) Permission under section 26 to plant rubber plants

shall be granted only in respect of an area intended for the

A

ces and quotas respectively issued -

y notification

cultivation
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cultivation of rubber plants for exclusively experimental pur-
posés, and such area shall in every case be limited to the ares
necessary for such purposes.

(2) The total area of land in Burma in respect of which

- _permission. to, plant rubber may be granted shall be such ares,
"being as nearly as may be one- qumtel of one per cent. of the’

total area iu Burma which was planted with rubber plants on
the 1st day of June, 1934, as the Governor General in Counecil,

by notification in the Gazette of India, ‘may’ ‘specify in thie
behalf. : :

(8) The total area of land in any province other than Burma
in respect of which permission o plant rubber may be grantsd
shall be such area, being as nearly as may be one-quarter of
one per cent. of the total area in the province which was planted
with rubber plants on the 1st day of June, 1934, as the Governor

-General in Council, hy notification in the Gazette of India, may

specify in this behalf.

28. Permission under section 26 to veplant Jand with rubber permisston to-
plants shall be subject to the following limitations, namely,— Teplunt land
’ lants.
(¢) no person shall be permitted to replant in any onep '
year more than ten per cent. of the area, of his.
estate that was planted with rubber plants on the
Ist day of June, 1934, and

(b) no. person shall be permitted to replant more than
twenty per cent. of such area in all before the 81sb
day of December, 1938,

29. (1) Apphcatlon for pelmlsqlon to plant rubber plants spplicatioa for

or to replant land with rubber plants shall be made to the Com- ﬁ:g‘é’:}”h

mittee and shall contain a clear statement of all special eircum- Teplant.

stances justifying the application.

(2) Subject to the provisions of sections 27 and 28, the Com-
mittee may grant or refuse the permission applied for, or may
eall for further information from the applicant.

(3) No order by the Committee under sub-section (2) shall be
called in question in any Court.

30. (1) Any applicant aggrieved by an order of the Com- Appeal to
mittee under section 29 may appeal to the Local Government Haca!Gove™
within sixty days from the date thereof, and the Local -Govern- ‘

ment may on such appeal cancel, modify or suspend any order
of the Committee under that section.

. {2) The records of the Committee rel?ﬁng to proceedings
under thig Chapter shall be open to inspection at all reasonable

times by any officer authorised in this behalf by the Tocal
Government, : : ,

8L, (1) The
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Foworof | 31. (1) The Commiittee may serve by post o notice upon the
call for return. Owner of any rubber estate, requiring him to furnish, within
ke Imsreet gueh period mot being less than thirty days as may be specified
in_the notice, such returns reluting fo the cultivation of rubber
plants on the cstate as it ‘many deem necessary ’to endble it to

discharge its duties under this Act.

(2) Any member of the. Committee and any dificer of the
Comml_ttee authorised by it in this behalf -may, at any reason-
-able timre, enter upon and inspect any portion of any rubber
estate, and may require the owner of the estate to produce for
inspection any records of the estateein his control or custody

relating to the cultivation of rubber plants and the stocks of.

rubber on the estate,

(3) Where any return. mquhed under -sub-section (1) in
respect of any rubber estate is not furnished to the Committee
within- the period specified in the notice, the Committee may

refuse to grant any permission under seetion 29 to plant rubber

plants on that estate, or to replant any part of that estate.

CHAPTER 1IV.

. SUPPLEMENTAL,
Certificate of 82. No rubber shall be imported by sea or by land into British
: 3,’,',%},‘;&‘2,’ India from any place outside India unless covered by a certi'ﬁ-
Tabber. cate of origin issued by en official empowered in that behalf
by .the Government of the country where the rubber was grown
o or produced, ' .
gg’oli‘gigifﬂn of .33. No person shall export _tl'le l_ea.verf‘,, flowers, seeds, buds,
kaves, etc., twics, branches, roots or anv ln.nng portion of the rubber plant
-plants, that may be uscd to propagate it.
Submission of 34. (1) The owner of every rubber estate ov factory and every
zotums | oexs Derson holding stocks of rubber shall submit to the Committee

pfrbberin gt guch time and in such form as may be preseribed a return
showing the stocks of rubber held by him together with such
" further information in’ regard thereto as may be prescribed.
(2) The Committee shall complle from such returns and
submit to the Governor General in Council at such times and

in guch form as may be
showing the total amount of stocks of rubber held in DBritish

India excluding Burma, and in- Burma.

Member may . 35. Any member of the Committee or of a- sub-committee
aekosies. and any officer of the Committee authorised by it in- flns behal
L et ln ’ s . 'mﬂ.Yp
4 '
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- sub-section (1) of sectien 21, or sub-section (1) of section 81

or 1034.] ~ Indian. Bubber Control.

may, ot any reasonable time, enter upon and ingpect any fac-
tory, and may require any owner of & factory to produce for
inspection any. records of the factory in bis control or custody

: relatmn to the manufacture in and e\p01t from the factory of

ubber or to the stocks ‘«f rubber held in the factory,
36. The Governor General in Council mnv by notification gﬁ‘g?tﬁes
in the Gazette of India, mike yules— : B .

. (a) prescribing thie dates on which and the fonn in which’

returns of stocks shall be qubmltted to the Com-
mittee

"(b) prescribing the further mfmmntion, if any, to be
' included in such returns;

(¢) prescribing the dates on which and the form in which
consolidated: statementis of stocks shall be sub-
mitted by the Committee; and

(d) generally to carry out the purposes of this Chapter.

CHAPTER V.

PeENALTIES AND PROCEDURE..

' 87. A breach of the provisions of sub-section (I) or sub- T o ot
section (2 of section 20 or of scction 32 or of section 33 shall export.

‘be punishable as if it weréd an offence under itemn 8 of section

167 of the Sea Customs Act, 1878, and the provisiong of gection
168 and of Chapter XVIT of that Act shall apply accordingly.

88. If default is made in submitting any return -as required Fenalty for
by sub-section (1) of section 34 the owner of the estate or fac- Submitiing
tory as the case may be shall be punishable with fine which
may extend to five hundred rupees.

39, Any owner of a rubber estate offactory or any person E‘cﬁﬁi}tgffago
holding stocks of rubber, who has furnished any return under return.
or sub-section (1) of section 84 containing any particular which
ig false and which he knew to be false or did not believe to be

true, shall be punishable with fine which may extend to one
thousand rupees.

. ‘ucts s Y ; Penalty for
40. Whoever obstruets any member of the Committee or of FEialty o

. a sub-committee or any officer of the. Committee while such inspection of

rubber egtate.
member or officer is entering upon or inspecting any rubber
estate under sub-section (2) of section 81, and whoever, having
control over or custody of any records of a rubber estate relating

7 to the
G Y. RIS T TONIT L eThr s 1‘)

e A -
TR

R -




Penaltylor
obstrueting

inspection of -

factory. .

~
Penalty for
itlicit
cultivation.

Removal of
rabber plants
planted
without
permissijon,

Trial of
offences unde:

Indian Rubber Control. [AoT XXVII OF 1934.]

to the cultivation and sfocks of rubber on that estate, refuses
or fails to produce such records when required by a member of

- the Committee or of a sub-committee or an officer of the Com.’
mittee under that. sub-section,: shall be. ‘punishable with fine

which may extend to one thousand rupees.
41. Whoever obstruets any member of the Committee or of

& sub-committee or any officer of the Committee while such
‘member or officer ig entering upon or inspecting a factory under:

section 85, and whoever, having control over or custody of any
records of a factory relating to the manufacture wn or export
from the factory of rubber or to the stocks of rubber held in
the factory, refuses or fails to produce such records when
- required by a member of the Committee or of a sub-committee
or gn officer of the Committee under that section, shall be
punishable with fine which may extend to one thousand rupees.

42, Whoever plants rubber plants or causes rubber plants
to be planted or replants or causes to be replanted any land in
contravention of section 26 shall be punishable with fine which
may extend to one thousand rupees for the first offence, and
with fine which may extend to five thousand rupees for any
subsequent offence. ; ’ o

43. Where any person has been convicted of an offence

under section 42 the convieting Court shall direet that the rubber
plants in respect of which the offence was committed shall be

removed from the land within a preseribed time, and in the -

event of the order mot being duly complied with shall cause
the rubber plants to be removed and reeover the cost from the
- person convicted as if it were an arrear of land revenue due on
the rubber estate on which the offence was committed.

44. (1) No Magistrate other than a Magistrate of the first.

soctions 88, 89, class shall take cognizance of an offence under sections 38, 39,
40, 41and 427 40 4] or 42 and such Magistrate may take cognizance of such

an offence only upon complaint made by a person authoriged
by the Committee in this behalf, and with the previous sanction

of the Local Government.
2) Lhe Committee shiall be responsitle for the conduct of

_ all prosecutions of offences under sections 38, 89, 40, 41 and 42.
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